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CRDER (Oral!

Hon'ble Mr. Justice V.S.Aggarwal. Chaiiman

Applicant had joined as Fhysical Educat ion

—

feacher . He was awarded the national award as bes

teacher in the year 1987. Applicant contends that a
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Circular had been i1ssued on 11-4-97 for extension of
service to those teachers who have been awarded national

awards in this regard prior to year 188C. The said

Circular reads as under

“In supersession of this office circular
let tel No .F.33(171/Edi. /98 dated
12--3--86, it 13 hereby clarified that all
State Awardees/Hat iocnal Lwardees
{Teachers, Vice-Frincipals., Frincipals)
will cont inue to be entitied to
extension in service i T he/she has
received this award pticlt te the year
19890 . In addition to extension i1
seryvice. they will atso be entitied for
a cash award of Rs 5C0/- a medal
alongwithh merit scroll. The extension
it service will be for a periocd of "
vears for a State Awardee and 3 yeals
fol a National Awardee and this
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xtension will be on year tc year basis
and subject to medical fithess and
vigilance clearance’

and onwards. a cash award of Rs
5,000/~, a medal along with merit
wil!l be paid but no extension In s
1s to be considered in respect o
awardees of the vear 1990 and onwards |

In respect of awardees for the year 1880
s
!

2 By wvirtue of the present appl!ication,

applicant seeke a direction toc consider his claim

extension of 3 vaars service In terms of the polticy
7 + ?

decision and furthei to consider the claim of the
app!licant to the next higher grade in terms of OM of
8--8-99.

3. During the course of submissions, the
applicant s iearned counsel furthet contended that
though the applicant had been censured i the
disciplinary proceedings. but on appeal. the same has
been set aside vide order dated 5-11-2002 and there s
no penalty against the applicant on the record.

4 Takking stock of these facts, at this stage
when the 1i1ghts of the respondents are not eftected. we
direct respondent No.2 to consider the claim of the
app! icant for extension referred to above already and
fFor promotion to the next higher grade 11 accordance
with law preferably within three months of receipt of

the - certified copy of the present order and communicate

it to the applicant.

5, By way of abandon caution, we make it ¢

that we are not expressing ocurselves on the mer it

the matter.
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